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[The Deputy Chairman]

Mr. Shiv Shanker, you may say
what the commitment was. Let me
ask him. He is the Ieader of the
Congress Party. Let me ask him.

SHRI P. SHIV SHANKER
(Gujarat): T am rather at a loss to
repty to you. The commitment was
something, and you started something
else. You set the ball rolling.

THE DEPUTY CHAIRMAN:
No, I didn't.

SHRI P. SHIV SHANKER: Why
should they have been allowed to
speak ?

THE DEPUTY CHAIRMAN:
Well, in that case, Mr. Kulkarni will
repeat whatever he had said, after we
pass the Punjab Bill. Whatever Mr.
Kulkarni had said will not go on
record and he will repeat it later after
we have passed the Constitution

- Amendment Bill. That can be the
solution. ‘ .

SHRIMATI JAYANTHI NATA-
RAJAN: My objection is to the way
-Mr. Swell talked. Why  shouli
. you tolerate the thumping of the
table? We can also talk like that.

THE DEPUTY CHAIRMAN:
Mrs. Natarajan, let us not  talk
about these things in the House;
otherwise 1 tolerated many other
things. Many other people have done
it on my table. So, please sit down.

SHRIMATI JAYANTHI NATA-
RAJAN: We ¢an also behave that
way.

: THE DEPUTY CHAIRMAN:
You are free to behave the way you
like; I am free to keep my cool.

Now, Mr. Subodh Kant Sahay will
move the Bill.

———
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The question was proposed.

SHRI M. S. GURUPADASWA-
MY (Uttar Pradesh): Madam,. ..

THE DEPUTY CHAIRMAN:
We are not discussing anything.

SHRI M. S. GURUPADASWA-
MY: We are committed to that. I
only want to say....

SHRI V. NARAYANASAMY
(Pondicherry): Then everybody will
speak.

THE DEPUTY CHAIRMAN: I
am still in the Chair. T am to see to

_these things. Let me hear what he is

saying. He may not be speaking on
Punjab.

SHRI M. S. GURUPADASWA-
MY: We are committed to it that
there will not be a discussion. I only
want to say one thing. The National
Front has taken the position that elec-
tions should be held in Punjab, When

. we were in Government, the Prime

Minister, Shri V, P. Singh, had
said that... (Interruptions)... elec-
tions will not be postponed. The
ections should have been held there
earlier. We now want elections to be

held in Punjab...(Interruptions).

THE DEPUTY CHAIRMAN:
No interruptions; please sit down. It
is not a question of voting. That {s
what he is saying. Please take your
seats.

SHRI M.S"GURUPADASWAMY
1 want to make it lear that National
Front wants elections to be held in
in Punjab. Therefore, we are not
not participating in this matter and
we walk out.
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(At this stage some hon. Members
left the Chamber)

SHRI GURUDAS DAS GUPTA
(West  Bengal) @ Our party - does
not believe that extension of President
rule is the panacea of the problem
of Punjab. President’s rule in Punjab
is being extended, and at the same
time you are holding Parliamentary
elections in Punjab. This is the most
coptradictory position which affects
the vitality of the democratic system
of our country. Therefore, we are
not participating in the voting, and
in protest, we are walking out.

(At this stage, some hon, Members
left the Chamber.)

THE DEPUTY CHAIRMAN
Why I allowed him to speak was
because there are certain Constitutio-
nal requirements that we should have
more than half of the total member-
ship of the House.. So we have to
count as to how many are there That
is why I wanted to know if they are
voting or leaving, That is why 1 per-
mitted them to speak and they walked
out.

SHRI P. SHIV SHANKER) Guja-
rat) : I would like to make the
position clear that the stand of the
National Front on this issue is merely
‘an election stuntand nothing else.
Yesterday, they made it clear that they
would' facilitate the passing of the
Bill, and they said that they would
sit here and would not press the button
either way. But they seem to have
changed their stand. I would like to
submit that this type of gimmicks
are of no avail. ..(Interruptions).

THE DEPUTY CHAIRMAN:
Just a minute, please. Even Shri
Shiv Shanker is present in the House
and not  participating in
.dedate. To the Constitutjon Amend-
_ment, they are not there at all.-
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SHRI P. SHIV' SHANKER ¢
Madam, I object to their statement
here. It is in response to their state-
ment that I am making this statement.

THE MINISTER OF
FINANCE (SHRI ' YASHWANT
SINHA): Madam, I only get

up to express my deep sense
of anguish at the behaviour of the
National Front in this House. I think,
except for Shri Ram Jethmalani, the
rest of them have walked out. I do
not know what whip he is violating.
But, I think it is most unbecoming
of them that after having reached
an understanding in the- chamber,
they chose to behave in this fashion
in the House, as Shri Shiv Shanker
has said, only to score a point with
the coming events in_ view. So, we
must deprecate this kind of action.

THE MINISTER OF COM-
MERCE WITH ADDITIONAL
CHARGE OF THE MINISTRY
OF LAW AND JUSTICE (SHRI
SUBRAMANIANSWAMY: Madam,
itis surprising that even after the
Janata Dal leaders have rebuked the
DMK in Salem, the DMK has
Joined in the walk-out with them.

SHRI MADAN BHATIA (Nomi-
nated): Madam, you said that you
wanted to ascertain whether they
are participating in this voting or
not. So far, so could. But, he has
been alolwed to make a speech and give
the reasons which, as my leader has
pointed out is nothing but an election
gimmick. I respectfully submit that
whatever remarks he has made may
be expunged.

THE DEPUTY CHAIRMAN: 1
cannot expunge any remark. I am
very somry to say this. Any Member
has the right to say what he likes. It
was the decision of the leaders
themselves that they were not going
to speak. If they reverse the decislon,
the Chair has nothing to say.

I would allow you to make your
-points just as I allowed Shei Shiv
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[Th: D:puty Chairman]
Shanker to make his point. So, don’t
make such suggestions. Being a legal
luminary, you should not say that,
Everybody has a right to make his
point. Even if Shri Jacob wishes to
say something, T will permit him to
speak.

SHRI MADAN BHATIA: But
you said that no speech would be
allowed.

THE DEPUTY CHAIRMAN: 1
never said that. 1 would like to correct
your statement, You may look at the
records.

SHRI MADAN BHATIA: But,
you said that there was a consensus
that there would not be any speech.

THE DEPUTY CHAIRMAN:
Please don‘t keep on arguing with
the Chair for no reason. You are not
in the court; you are in the Rajya
Sabha.

SARDAR JAGIHT SINGH
AURORA (Punjab): I have the right
to speak on this Amendment and I
have not withdrawn for the day. I may
be permitted to speak when my turn
comes.

THE DEPUTY CHAIRMAN:
The Motion is already moved and so
you may speak now.

SARDAR JAGJIT  SINGH
AURORA: Thank you very much,
Madam. I oppose the Constitution
(Seventy-Fifth Amendment) Bill, 1991
totally, completely and absolutely.
This means, the imposition of President
rule in Punjab for one more year, not
just six months. I feel disappointed
bordering on despair about the lack
of courage and constructive thinking
of this Government. It would appear
that the Prime Minister’s initiative to
start a dialogue. with the militants in
Punjab was a half-hearted effort as
nothing seems to come out of it.

[RAJYA SABHA] (Seventy-fifth) Amdt. 24
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- The Central Government will
now go to sleep for one year, complet-
ely inured to the killing of innocent
people in Punjab by the militants as
well as by the so-called security forces.
The security forces who cannot pro-
vide security of life and property to
the people of Punjab, but who are
competing with the militants in the
game of numbers, number of killings.

Madam, in Punjab, there is a
ghoulish situation today. People are
being killed and robbed. The guilty
are neither traced nor punished.

THE DEPUTY CHAIRMAN:
Thank you.

SARDAR JAGJIT SINGH
AURORA: The  score-card is all
important for the security forces. In
a place like Mohali--it is close to
Chandigarh--which I visited recently
I found that armed robberies are tak-
ing place during daylight. The people
are too scared to report. The police
is not keen to take any notice or
lodge even FIR. You never know
the police way even be involved in
these armed robberies.

Last year, ten thousand jobs for
the unemployed youth in the border
areas were promised. So far only 370
jobs have been given to these people.
Private eatrepreneurs find the atmos-
phere discouraging and are moving
out. Governmeat policy, if at all
implemented, is implemented at a
snail’s pace. Jobs for the unemployed
youth are not forthcoming, to make
any impact.

The point I am making is, the
Central Government, in the last four
years, has shown no imagination
or any practical ability to do any-
thing about this Punjab problem. The
extension for another year is only going
to worsen matters. More of the same
has proved counter-productive and is
now likely to cause greater suffering,
This means more bloodshed. All the
measures that are now being carried
out ar¢c only producing Cosmetic
effects. They are not going toproduce
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any worthwhile results. You must
try to create conditions to hold ele-
ctioms. Give democracy a chance,
Piease thimk boldly and ‘consider
providing States greater autonomy.
Do not try to run the States from the
Centre. Already, you have totally
messed up Kashmir and you are now
fast pushing towards messing up
Punjab and, may be, Assam to follow.
In spite of the Government’s inco-
mpetence, you are persisting in this
and all I can say is that you are start-
ing the fumeral march towards
listan, - ' - '
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'THE DEPUTY CHAIRMAN:
Shri Hanspal. ‘

*SHRI SUKOMAL SEN (West
Bengal): He is a Momb:7 of th
Congress Party. A

THE DEPUTY CHAIRMAN :
But he wants to speak, Even if the
Government wadts to speak. T would
not say, ‘no’. (Imterruption) If you
want, I will allow you .no.objzction,
I cannot curtail right of a Membor
to speak. If anybody wants to spcak
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[The Deputy Chairman]

from whichever bench, he can speak,
It was your own decision not to

Yes, Shri Hanspal.
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THE DEPUTY CHAIRMAN:
Shri Ram Jecthmalani, )

SHRI SUBRAMANIAN SWA.-
MY: His party has Wal_ked out,

. SHRT RAM JETHMALANI
(Karnataka): That is for my party
to .dec’de what to do?

SHRI SUBRAMANIAN
SWAMY: What " about you?

‘SHRI RAM JETHMALANI:
Madam Deputy,  Chairman, my
duty to the people of this country
and particularly the pzople of
Punjab requires that I must speak
up my mind. I regard that duty
much higher and paramount to
the duty which 1 owe to any other
nadional ins‘ittiion including ths
political - party to which I belong.

- Madam, it is not that by my
speech I hope to convince the
Government or to makeit withdraw
this amendment or to induce them
to hold elections in "Punjab. ‘It is
necessary that I must record where
1 s'and on this grave political issue.
Silence would be criminal, and si-
lence will be a betrayal of the trust
which the people of this country
reposed in us.

It has been said in support of
the Government, and I have read
the Statement of Objec's = and
Reasons, that free and fair elec’ions
are not possible due ¢o-violence and
militancy that prevail in. Punjab. at
the present moment, Madam, this
is.the ‘advice and this is the argu-
ment of those bureaucrats, those
police officers and those politicians
who have acquired a vested in-
terest in the .continuance -of the
present state of affairs in Punjab.
I repudiate the wisdom of that

|

‘elections are
‘power, by mafia power, by inter-
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advice. I do not believe that a fow
militants in Punjab or their activi-
ties or even a few slogans of Khalis-
tan can. vitiate the atmosphere so
much that free and fair .elections
cannot be held. T venture to sub-
mit, ‘Madam, that free and fair
vitiated by money

national wheeler-dealers, fake god-
men who enjoy thes patronage of
important  politicians  in this
country. We ae unnecessarily
Hlaming a few handful of militants

for what many others are doing

with {he acquiescence and en-
couragement of the powers that be.
1 believe if we hold elcctions we
will be taking. a significant. step
towards the maintenance of the
great prestige of our Constitution
and the integrity - of the nation.
Anybody who participates in the

eleciions, —let me assume that the

militants will set up their candidates
and will try to sway the course of
elections —every person who be-
comes a candidate in the election,
will have to first swear  loyalty
to the Cons'itution -beforz his
nomination paper is accepted, before
he gats into the Legislature or before
he functions in the Legistature, he
will have to re-swear his loyalty to
the Constitution, I want hun-
dreds of thousands of the peopl:
to swear loyalty to the Cons'itution.
That" opportunity you are avoiding
because you have dscided for some
dubious reasons not to hold elec-
tions, and to submit to the will and
dictates of people who have no
sarious political interest or stake
in Punjab. I wish to record that
failure to hold elec’ions and this
Cons‘itutional amendment is an
acknowledgement that, the Sikh
masses are behind the militant
forces that are taking up s‘rident
postures and spzak of partition,
secgssion and Khalistan., ‘In fair-

ness to the p2ople of Punjab,
99.99 par cent of the p2ople of
Punjab want peace. They want
commerce to grow, they want in-



33 - Constitutier

- dusiry to grow, they want pros-
w to grow. -They do not
® in sevession. They believe

in the wnity and integrity of the
. country and they would like to
normalise things as soon as possible.
1 am only unhappy and I deeply
regret, it is tragic, that you are
betraying the obligations which
you owe to that 99.99 per cent
of the people of Punjab, who do
not concur in what is happening
today in Punjab.

It is further a public confession
of the incompetence and impotence
not -only of this Government at
the Centre, but also of that Ad-
ministration, which is insensitive and
uncomprehending as my friends
have already pointed out. My re-
vered friend Mr. Hanspal is there;
Gen. Aurora is here. They have
pointed out what is happening in
Punjab. You have installed there
a totally uncomprehending Go-
vernment which refuses to draw
any lessons from history like the

Bourbons, who do not want to

fearn at all. It is a confession on
your part that this kind of Go-
vernment is totally incompetent
and has failed to achieve any re-
sults during the last fcw years that
you have been successively instal-
ling these Governments. You are
above all bringing into the mind of
the militants a firm conviction that
this Government is too cowardly,
too impotent, too weak to be
able to deal with this situation and
a few acts of senseless killings will
bring them down to their knges and
will aiways compel them to go on
amending the Constitution from
time to time. ‘

If the Government is afraid
of facing the situation squarely, why
do you blame the moderate . po-
litical leaders? Every time 1 see
articles being written by people
who do not venture to gointo Pun-
iab, who are ahajd oi entering
gnnjab, but from the security of
Delhi and the rest of India they keep
preaching to others that these
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of the militants, - themsedves
are afraid of the militants. But
this Government is now a Govern-
ment -which cannot blame any po-
litician in Punjab for a succumbing
to the terrorists: because his Go-
vegnrpent itszlfed is afraid of them
and is supposed to carry out their
will and whims.

THE - DEPUTY CHAIRMAN:
Please conclude.

SHRI RAM JETHMALANT:
Two minutes more and I haye
finished. I do suggest that this
Government  does not appear to
have faith in democracy or the
will and the wisdom of the people
of this country, particularly. the
people of Punjab. I do not wigh
to say more about this Govern-
ment. Fortunately for this Go-
vernment they have done a few
acts for which I cannot conceal my
admira‘ion in spite of the fact that
1 believe and will continue (o be-
lieve that this Government was born
in sin and is supported by sin and is
nurtured by sinners and is supperted
by sinners. But nevertheless I must
give them credit for having done
a few sensible things for which I
cannot, as I said, conceal my ad-
miration in spite of the political
sin in which they are born,

SHRI M.M. JACOB (Keraln):
Mothe: of sin is here.

SHRI RAM JETHMALANT :
I believe that if you respect the
autonomy of the State you would
hold the elections. This Govern-
ment has not respected the auto-
nomy of the State. You have
destroyed democracy in Tamil Nadu.

You have destroyed democracy
in Assam.
SHRI H. HANUMANTHAP-

PA (Karnataka): Will you please
yield for a minute?

SHRI RAM JETHMALANI:
1 always yleld to you.
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" SHRI 'H. HANUMANTHAP-
"PA: Madam, I remember when Mr.
Jethmalani  speaking from the
Opposition. last time, he declared
““You hand over the Punjab problem
to us, we will solve it in six weeks.”
In between he has travelled over this
side also. He was a part of the
then Government for a few
months., In spite of their being
. -in power for ten months they could
not do anything. Now I was care-
fully watching his speech whether
- he would answer that point but he

could not doit. I shall be glad
“if he touches that point, I want to

know what happened to that “six
* weeks? promise to solve the Punjab

problem. What  was he doing
 when he was onthis side? Why i.
_-he it crying agcin?

SHRI RAM JETHMALANTI:
Madam, my frend. and colleague
for whom I Have the greatest res-
_pect has opposed 4 very sensible and
a serious questicn. But he can
trust me that I will not leave that
" question unanswered. I
intend to answer it. Now that
you have interrupted my speech,
let me interrupt my own line
of thought and dezl with your
question in  half a minute

I said that the Punjab problem

‘is easy of solution. I said
‘Leave it to mie, I will solve it.”
1 said ‘“probably a fortnight.”

‘My 'friends ‘now say that I said-

“a  week.,” But I still say that
the . Punjab problem is easy of
. “solution.  But 1 confess that
never has my advice been taken.
My own Government repudiated
that, advice and I am lomely,
I am alone. That is why today

. -I am standing alone. My advice

has - lnevér . been” followed. If
my advice. is still followed the
Punjab problem will be- - solved
- within Jess..time than I have
“bargdihed -for. Now  that. you
have asked me, Jet me only say
two things and this will take
Madam,
the two things are : first of all
prosecute and punish the killers

."12-15 PM. so that all Members F}

.Madam Deputy Chairman, we will

Qur party is fully prcpared - fer elec-
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of 1984 riots. ‘Without that the
Punjab 'problem will néver be
solved. Mr. Chandra Shekhar met
me only for ten minutes during his
tenure as the Prime Minister.
He asked my advice and thought i
other pieces of advice 1 pgave
him. I said “Mr. Chandra Shekhar
you are not going to do what
is first required to be done.
You wiill have to arrest a few
of your supporters, handcuff
them and march them on the streets Yw.
of  Delhi and the Punjab
problem will be solved.” The
second thing I .said was “‘Please 4
trust the people of Punjab. w
Restore to them democracy, hold
the _elections bravely, go there
and face the people. Do not
speak from your air-contioned§
rooms .and outside Punjab and;
do not .preach to others.” Do
these two things and the Punjab
problem will be solved. I
hope the people of this country i

will return a ‘Government some
day which will follow my advice
on Punjab., Madam, I promise
that I shall make good my pro-
mise . Thank you.

THE DEPUTY CHAIRMAN :
Thave got three more names—
Mr.  Salaria, Mr, Sukomal
Sen and Mr. Sharma. ¥ would ’
request them to be brief: If © [
they finish before 12:15 P.M. E
we can have voting at 12-15

it o e

_ SHRI M.M. JACOB : Madam,
kindiy get the time of voting
displayed on the T.V. screen.

THE DEPUTY CHAIRMAN :
I would request the Secretariat
to display on the T.V. screen
that the voting will take place at

can assemble here.

' SHRI  SUKOMAL SEN
vote for the Constitutional (Ame-
ndment) Bill but we want to
make our stand very clear that

tions in Punjab and for installation
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of a popular Government as
soon as possible. But unfortunately
that situation does - not exist
for free and fair  elections

in Punjab despite a
prolonged spell of  President’s
rule. Madam, our party and

our cadres are fighting valiantly
in Punjab against *“Khalistanis™
and in the process many of our
comrades have been  killed.
And our party had given advice
to the Government—this Govern-
ment, the ecarlgr Government and
the Government earlier to that—
as to how to solve the Punjab
problem. We only hope that the
new Government that has to
come into power in the country
will tackle the Punjab problem
in a proper way so that elections
. can be held and a popular Govern-
ment can be installed in Punjab
.as early as possible.

‘Thank you, Madam.
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regaiding consideration of the

Bill to vote.
The dugstion .is .

“That the Bill further to amend
the Constitution of India,

as passed by the Lok Sabha
be taken into consideration.”

The House divided,

THE DEPUTY CHAIRMAN :

Ayes .. 153
Noes - .4
AYES— 153 -
Abrar Ahmed, Dr.

Agarwal, Shri Lakkhiram
Agarwal, Shri Ramdas
Ahluwalia, Shri S.S.

Alia, Kumari - .
Alva, Shrimati Margaret
Amin, Shri Mohammied ~ -
Amla, Shri Tirath Ram
Antony, Shri A. XK. ‘
Ashwani Kumar, Shri
Baby, Shri M.A,
Bagrodia, Shn Santush
Bakht, Shri Sikander
Balanandan, Shri E.
Barongpa, Shri Sushil
Basu Ray, Shri Sunil
Bekal Utsahi, Shri
Beniwal, Shrimati Vidya
Bhandare, Shri Murlidhar
Chandrakant -
Bhardwaj, Shri Hansraj
Bhatia,; Shri-Madan -

Bhatt, Shri Jiténdra bhal 0
Labhshanker LR cod
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[The Deputy -Chaii‘man]

Bhattacharjee, Prof. Sourendra
Birla, Shri Krishna Kumar

Chanpuria, Shri Shivprasad
Chaturvedi, Shri Bhuvnesh
Chaudhary Harmohan Singh
Chaudhuri, Shri Tridib
Chavan, Shri S.B.
Chowdhary Ram Sewak
Chowdhry Hari Singh

Das, Shri Basant Kumar
Dave, Shri Anantray Devshanker
Desai, Shri Jagesh

Dhawan, Shri R.K.

Faguni Ram, Dr.

Fernandes, Shri John F.
Fotedar, Shri Makhan Lal
Gautam, Shri Sangh Priya
Ghosh, Shri Dipen

Ghufran Azam, Shri
Gopalan, Shri R.T.
Goswami, Shri Ramnarayan
Hanspal, Shri Harvendra Singh
Hanumanthappa, Shri H
Hariprasad, Shri B.K.
Hashim, Shri M.M.

Hashmi, Shri Shamim
Hiphei, Shri

Jacob, Shri M.M.

Jadhav, Shri Vithalrao Madhavrao
Jagmohan, Shri

Jani, Shri Jagadish
Kailashpati, Shrimati

Kalita, Shri Bhubaneswar
Kalmadi, Shri Suresh

Kar, Shri Narayan

Kesri, Shri Sitaram
Khaparde, Miss Saroj
Khatun, Kumari Sayeeda
Kore, Shri Prabhakar, B.
Krishnan, Shri G. Y.
Kulkarni, Shri A.G.
Kunjachen, Shri P.K.

Lather, Shri Mohinder Singh

[ RAJYA -SABHA ]

(Sevenfy-'ﬁﬂh') Amdt,
Bill 1991 (Passed)

Lenka, Shri Kahnu Charan

Lotha, Shri Khyomo

Madni, Shri Maulana Asad
Mahajan, Shri Parmod
Mahendra Prasad, Shri
Maheshwari, Shrimati Sarala
Malaviya, Shri Radhakishan

. Malaviya, Shri Satya Prakash

Masodkar, Shri Bhaskar Annaji
Mathur, Shri Jagdish Praasad
Mathur, Shri Manmohan

Md. Salim, Shri

Meena, Shri Dhuleshwar
Mishra, * Shri Shiv Pratap

" Mittal, Shri Sat Paul
"Mohammad Yunus, Shri
" Morarka, Shri Kamal

Mukherjee, Shri Samar
Naik, Shri G. Swamy
Nallasivan, Shri A.
Narayanasamy, Shri V.
Natarajan, Shrimati J ayanthi
Pachouri, Shri Suresh
Palaniyandi, Shri M.

Pande, Shri Bishambhar Nath
Pandey, Shrimati Manorama
Pandsy, Dr. Ratnakar
Panwar, Shri B.L.

‘Parmar, Shri Rajubhai A.

Patel, Shri Chhotubhai

- Patel, ‘Shri Vithalbhai ‘M.
‘Patil, Shrimati Suryakanta

Patil, Shri Vishwasrao Ramfao

- Poddar, Pbr. RK:

Pragada Kotaiah, Shri
Puglia, Shri Naresh C.

- Rafique Alam, Shri
- Ramac¢handran, Shri S.K.T.

Ranjit Singh, Shri

“Rao, ‘Shri: Moturu Hanumantha
"Ratan Kumari, Shrimati -

Rathwa, Shri-‘Ramsirnh -

Razi, Shii Syed Sibtey " *

Reddy, Shri T. Chandrasekhar,

- 60
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Sahay, Shri Dayannand
Sahu, Shri Rajni Ranjan
Sahu, Shri Santosh Kumar
Sanadi, Pref. 1.G. - :
Sanjaya Sinh, Dr.

Sarang, Shri Kailash Natain -

Satya Bahin, Shrimati

Sen, Shri Ashis -

Sen, Shri Ashoke Kumar
Sen, Shri Sukomal -

Shah, Shri Viren J.
Sharma, Shri Chandan
Sharma, Shri Krishan'Lal -
Sharma, Shri Satish Kumar
Shiv Shanker Shri P.
Singh, Shri Digvijay

Singh, Shri K.N.

Singh, Shrimati Pratibha .
Singh, Dr. Rudra Partap
Singh, Shri Surender
Singh, Shri Vishvjit P,
Sinha, Shri Yashwant -
Solanki, Shri Gopalsingh G.
Solanki, Shri Madhavsinh
Sushma Swaraj, Shrimatj
Swaminathan, Shri G,
Swamy, Shri Sybramanian.
Swell, Shri G.G.,

Thakur, Prof. Chandresh P.
_ Thakur, Shri Rameshwar

Thakur, Shri Surendra Singh -

Tharadevi, Shrimti D.X.
Tiria, Kumarj Sushila
Topden, Shri Karma
Tyagi, Shri Shanti
Vajpayee, Shri Atal Bihari
Verma, Shri Ashok Nath
Verma, Shri Kapil
Verma, Shrimati-Veena
Vincent, Shri M. -
Yadav, Shri Ish Dutt . .~

Yadav, Shri Ram Naresh :
Yadava, Shri Bal Ram Singh

Yonggam, Shri Nyodek

ol p . .l

[12 MAR. 1991] (Seventy-fifth) Amdt. 62

,Bill, 1991 .(Passed) - -
NOES—4

Ambedkar, Shri Parkash
Yashwant

Aurora, Sardar Jagjit Singh
Koya, Shri B.V. Abdulla
Mann, Shri Bhupinder Singh

The motion was carried by a majorzty
of the total membership-of the House
and by a majority of not less ~than
two-thirds of the _members - present
and voting. : .

The Deputy Chairman: We shall
now take up clause by-clause consi-
deration of the Bill.

The question is:

“That clause 2 stands part of
the Bill.”

The House Divided

THE DEPUTY CHAIRMAN :

AYES—I153
NOES—4

AYES—153

Abrar Ahmed, Dr. .
Agarwal, Shri Lakkhiram
Agarwal, Shri Ramdas
Ahluwalia, Shri S.S.
Alia, Kumari

Alva, Shiimati Margaret
Amin, Shri Mobammed
Amla, Shri Tirath Ram
Antony, Shri A K.
Ashwani Kumar, Shri -
Baby, Shri M.A. .
Bagrodia, Shri Santosh -
Bakht, Shri Sikandet
Balanandan, Shri E.
Barongpa, Shri Sushil -
Basu Ray, Shri Sunil
Bekal Utsahi, Shri
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{The Deputy Cheirman] Jadhav, Shri Vithalrao Madhavrao
Beniwal, Shrimati Vidya ' Jagmohan, Bhri
ihan dare, Shri Murlid} Jani, Shri Jagadish

Chandrakant Kailashpati, Shrimati
Bhardwaj, Shri Hanazaj ‘ Kalita, Shri Bhubaneswa;'

Kalmadi, Shri Suresh
Kar, Skri Natayan
Kesri, Shri Sitaram

Bhatia, Shri Madan
Bhatt, Shri Jitendrabhai

Labhshanker Khaparde, Miss Saroj

. . Kore, Shri Prabhakar B.
Birla, S » .
e, h_“ Kr ‘S_”“a_K“ma’ Krishnan, Shri G.Y.
Chanpuria, Shri Shivprasad Kulkarni, Skri A. G.
Chaturvedi, Shri Bhuvnesh Kunjachen, Shri P.K.
Chaudhary Harmoban Singh Lather, Shri Mohinder Singh
Chaudhuri, Shri Tridib Lenka, Shri Kahnu Charan
Chavan, Shri S.B. Lotha, Shri Khyomo

Madni, Shri Maulana Asad

Chowdhary Ram Sewak Mahajan, Shri Parmod

Chowdhry Hari Singh Mahendra Prasad, Shri
Das, Shri Basant Kumar Maheshwari, Shrimati Sarla
Dave, Shti Anantray Devshanker Mataviya, Shri Radhakishan

Malaviya, Shri Satya Prakash
Masodkar, Shri Bhaskar Annaji
Mathur, Shri Jagdish Prasad

Desai, Shri Jagesh
Dhawan, Shri R.X.

Faguni Ram, Dr. Ma!hur, Shri Manmohan
Fernandes, Shri John F. Md. Salim, Shri
Fotedar, Shri Makhan Lal : Meena, Shri Dhuleshwar

: Mishra, Shri Shiv Pratap
Gautam, Shn Sangh Priya Mittal, Shri Sat Paul

Ghosh, Shri Dipen Mohammad Yunus, Shri
Ghufran Azam, Shri : Morarka, Shri Kamal
Gopalan, Bbri R.T. ‘ Mukherjee, Shri Samar
Goswami, Shri Ramnarayan Naik, Shri G. Swamy

' _ Nallasivan, Shri A.
Hanspal, Shri Harvendra Singh Narayanasamy, Shri V.

Hanumanthappa, Shri H. Natarajan, Shrimati Jayanthi

Hariprasad, Shri B.K. Pachouri, Shri Suresh

Hashim, Shei M.M. Palamyandf, S‘hn M.

- ) A ) Pande, Shri Bishambhar Nath
ashmi, Shri Shamim Pandey, Shrimati Manorama

Hiphei, Shri -

Pandey, Dr. Ratnakar
Jacob, Shri M.M, Panwar, Shri B. L.
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Parmar, Shri Rajubhai A.
Patel, Shri Chhotubhai
Patel, Shri Vithalbhai M.
Patil, Shrimati Suryakanta
Patil, Shri Vishwasrao Ramrao
Pcddar, Dr. RK. '
Pragada Kotaiah, Shri
Puglia, Shri Naresh C.
Rafigue Alam, Shri
Ramachandran, Shri 8. K. T.
Ranjit Singh, Shri '
Rao, Shri Motura Hanumantha
Ratan Kumati, Shrimati
Rathwa, Shri Ramsirh
Razi, Shri Syed Sibrey
Reddy, Shri T. Chandrasekhar -
Sahay, Shri Dayanand
Sahu, Shri Rajni Ranjan
Sahu, Shri Santosh Kumar-
Sanadi, Prof. I. G.

Sanjaya Sinh, Dr.

Sarang, Shri Kailas Nardin
Satya Bahin, Shrima‘i :
Sen, Shri Ashis

Sen, Shri Ashoke Kumar
Sen, Shri Sukomal

Shah, Shri Viren J.
Sharma, Shri Chandan
Sharma, Shri Krishan Lal
Sharma, Shri Satish Kumar
Shiv Shanker, Shri P.
Singh, Shri Digvijay

Singh, Shri K. N.

Singh, Shrimati Pratibha
Singh, Dr. Rudra Pratap
Singh, Shri Surender
Singh, Shri Vishvjit P.
Sinha, Shri Yashwant
Solanki; Shri Gopalsinh G.
Solanki, Shri Madhavsinh
Sushima Swaraj, Shrimati
Swaminathan, Shri G.
Swamy, Shri Subramanian
Swell, Shri G. C.

1 RS§-3,

[12 MAR. 1991] (Seventy-fifth) Amdt. 66

Bill 1991 (Passed)
Thakur, Prof. Chandresh P.

Thakur, Shri Rameshwar ..
Thakur, Shri Surendra Singh
Tharadevi, Shrimati D.K.

Tiria, Kumati Sushila

Topden, Shri Karma -,

Tyagi, Shri Shanti

Vajpayee, Shri Atal Bihari
Verma, Shri Ashok Nath
Verma, Shri Kapil

Verma, Shrimati Veena .
Vincent, Shri M.

Yadav, Shri Ish Dutt

Yadav, Shri Ram Naresh
Yadava, Shri Bal Ram .Singh
Yonggam, Shri Nycdek

NOES—4 = ' °

Ambedkar, Shri Prakash
Yashwant

Aurora, Sardar Jagjit Singh
Koya, Shri B.V. Abdutia -
Mann, Shri Bhupindr Singh

" The motion was carried bya r.najorz‘ty

of the total membership of the House
and by a majority of not less than
two-thirds of the Members present
and voting.

Clause 2 was added to the Bill.

THE DEPUTY CHAIRMAN :
The qu~ition s :

“That Clause 1, thc Enacting
formula and the Title stands part of
the Bill” '
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The House Divided.

THE DEPUTY CHAIRMAN :
AYES-153
" NOES—4

AYES—I153

Abrar Ahmed, Dr.

Agarwal, Shri Lakkbiram
Agarwal, Shri Ramdas’
Ahluwalia, Shri S. S.

Alla; Kumari

Alva Shrimati Margaret

Amin, Shri Mohammed

Amla, Shri Tirath Ram
Antony, Shri A, K.

Ashwani Kumar, Shri

Baby, Shri M. A.

Bagrodia, Shri Santosh
Bakht, Shri Sikander
Balanandan, Shri E.
Barongpa, Shri Sushil

Basu Ray, Shri Sunil

Bekal Utsahi, Shri

Benlwal, Shrimati Vidya
Bhandare, Shri Murlidhar Chandra-
kant

Bhardwaj, Shri Hansraj
Bhatia, Shri Madan

Bhatt, Shri Jitendrabhai Labhshanker
Bhattacharjee, Prof. Sourendra
Birla, Shri Krishna Kumar
Chanpuria, Shri Shivprasad
Chaturvedi, Shri Bhuvnesh
Chaudhary Harmohan Singh
Chaudhuri, . Shri Tridib
Chavan, Shri S. B.
Chowdhary Ram Sweak
Chowdhry Hari Singh

Das, Shri Basant Kumar

Dave, Shri Anantray Devshanker

[RAJYA SABHA] (Seventy-fifth) Amdt. 68

Bill, 1991 (Passed)
Desal, Shri Jagesh
Dhawan, Shrl R. K

Faguni Ram, Dr.

Fernandes, Shri John F.

Fotedar, Shri Makhan Lal
Gautam, Shri Sangh Priya
Ghosh, Shri Dipen

Ghufran, Azam Shri

Gopalan, Shrl R. T.

Goswami, Shri Ramnarayan
Hanspal, Shri Harvendra Singh
Hanumanthappa, Shri H.

Hariprasad, Shrl B. K.

Hashim, Shri M. M,

Hashmi, Shri Shamim

Hiphel, Shri

Jacob, Shri M. M.

Jadhav, Shri Vithalrao Madhavrao
Jagmohan, Shri

Jani, Shri Jagadish

Kailashpati, Shrimati ‘
Kalita, Shri Bhubaneswar
‘Kalmadi, Shri Suresh

Kar, Shri Naryana

Kesri, Shri Sitaram
Khaparde, Miss Saroj
Khatun, Kumari Sayceda
Kore, Shri Prabhakar B.
Krishnan, Shri G. Y.
Kulkarni, Shri A. G.
Kunjachen, Shri P. K.
Lather, Shri Mohinder Singh
Lenka, Shri Kahnu Charan
Lotha, Shri Khyomo
Madni, Shri Maulana Asad
Mahajan, Shri Pramod
Mahendra Prasad, Shri
Maheshwari, Shrlmati Sarala
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Malaviya, Shri Radhakishan
Malaviya, Shri Satya Prakash
Masodkar, Shri Bhaskar Annaji
Mathur, Shri Jagdish Prasad
Mathur, Shri Manmohan

Md. Salim, Shri
Meena, Shri Dhuleshwar

Mishra, Shri Shiv Pratap
Mital, Shri Sat Paul
Mohammad Yunus, Shri
Morarka, Shri Kamal
Mukherjee, Shri Samar
Naik, Shri G. Swamy
Nallasivan, Shri A.
Narayanasamy, - Shri V.

Nantarajan, Shrimati Jayanthi
Pachouri, Shei Suresh

Palaniyaudi, Shri M.

Pande, Shri Bishambhar Nath
Pandey, Shrimati Manorama
Pandey, Dr. Ratnakar
Panwar, Shri B. L.

Patmar, Shri Rajubhai A.
Patel. Shri Chhotubhai

Patel, Shri Vithalbhai M.
Patil, Shrimati Suryakanta
Patil, Shri Vishwasrao Ramfao
Poddar, Dr. R. K.

Pragada Kotaiah, Shri
Puglia, Shri Naresh C.

Rafique Alam, Shri
Ramachandran, Shri S.K.T.
Ranjit Singh, Shri

Rao, Shri Moturu Hanumantha
Ratan Kumari, Shrimati
Rathwa, Shri Ramsinh

Razi, Shri Syed Si.btey
Reddy, Shri T. Chandrasekhar
Sahay, Shri Dayanand

Sahu, Shri Rajni Ranjan

[12 MAR. 1991]

‘Swamy,

(Seventy-Afth) Amdt,
Bill, 1991 (Passed)

Sahu, Shri Santosh Kumar
Sanadl, Prof I. G.
Sanjaya Sinh, Dr.

Sarang, Shri Kailash Narain
Satya Bahin, ' Shrimati
Sen, Shri Ashis

Sen, Shri Ashoke Kumar
Sen, Shri Sukomal

Shah, Shri Viren J.
Sharma, Shri Chandan
Sharma, Shri Krishan Lal
Sharma, Shri Satish Kumar
Shiv Shanker, Shri P.
Singh, Shri Digvijay

Stngh, Shri K. N.

Singh, Shrimati Pratibha
Stugh, Dr. Rudra Pratap
Singh, Shri Surender
Singh, Shri Vishvjit P.
Sinha, Shri -Yashwant
Solanki, Shri Gopalsinh G.
Solanki, Shri Madhavsinh
Sushma Swaraj, Sheimati
Swaminathan, Shri G.
Shri Subramanian

Swell, Shri G. G.
Thakut, Prof. Chandresh P,

Thaku, Shri Ramesbwar
Thakur, Shri Surendra Singh
Tharadevi, Shrimati D.K.
Tiria, Kumari Sushila
Topden, Shri Karma
Tyagi, Shri Shanti

Vajpayee, Shei Atal Bihari
Verma, Shri Ashok Nath
Verma, Shri Kapil

Verma, Shrimati Veena
Shri M.

Yaday, Shri Ish Dutt
Yadav, Shri Ram Natesh
Yadava, Shri Bal Ram Singh
Yonggam, Shri Nyodek

Vincent,

70
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NOES—4

Ambedkar, Shri Prakash Yashwant
Aurora, Sardar Jagjit Singh
Koya, Shri B. V. Abdulla
Mann, Shri Bhupinder Singh

The motion was carried by a
majority of the total membership
of the  House and by a majority of
not less than two-thirds of ihe mem-
bers present and voting.

Clause, 1, the cnacting formula
and the Title were added to the Bill.

SHRI SUBODH KANT SAHAY 1
Madam, I move : .

“That th» Bill bz passcd”

THE DEPUTY CHAIRMAN :
- The qusstion is “That th-
Bill br passed ™

The House divided.

THE DEPUTY CHAIRMAN :
Ayes—153; Noes—4-

AYES—153

Abrar Ahmed, Dr.
Agarwal, Shri Lakkhiran:
Agarwal, Shri Ramdas
Ahluwalia, Shri S. S.
Alia, Kumari C
Alva, Shrimati - Margaret:
Amin, Shri Mohammed.
Amla , Shri Tirath Ram
Antony, Shri A. K.
Ashwani Kumar, Shri’
Baby, Shri M. A.
Bagrodia, Shri San‘osh.
Bakht, Shri Sikander
Balanandan, Shri E,
Baronga, Shri Sushii
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Basu Ray, Shri Sunil
Bekal, Utsahi, .Shri
Beniwal, Shrimati Vidya

Bhandare, Shri Murlidhar Chandra-
kant ’
Bhardwaj, Shri Hansraj

Bhatia, Shri Madan

Bhatt, Shri Jitendrabhai Labhshankeq
Bhattacharjee, Prof. Sourendra-
Birla , Shri Krishna Kumar
Chanpuria, Shri Shivprasad
Chaturvedi, Shri Bhuvnesh-

- Chaudhary Harmohan Singh

Chaudhusi, Shri Tridib

Chavan, Shri S. B. -

Chowdhary Ram Sewak
Chowdhry Hari Singh

Das , Shri Basant Kumar

Dave, Shri Anantray Devshankeri

Desai, Shri Jagesh
Dhawan, Shr1 R. K.
Faguni, Ram, Dr.
Fernandes, Shri John F.
Fotedar, Shri Makhan Lal
Gautam, Shri Sangh Priya
Ghosh, Shri Dipen
Ghufran Azam, Shri
Gopalan, Shri R. T.

Goswami, Shri Ramnarayan
Hanspal, Shri Harvendrs Singh
Hanumanthappa, Shri H.
Hariprasad, Shri B. K.

Hashim, Shri M. M.

Hashmi, Shri Shamim

Hiphei, Shri
Jacob, Shri M. M.~
Jadhav, Shri Vithalrao Madhavrao

Jagmohan, Shri

Jani, Shri Jagadish
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Kailashpati, Shrimati
Kalita, Shri Bhubaneswar
Kalmadi, Shri Suresh
Kar, Shri Naryana
Kesri, Shri Sitaram
Khaparde, Miss Saroj
Khatyn, Kumari Sayeeda
Kore, Shri Prabhakar B.
Krishnan, Shri G. Y.
Kulkarni, Shri A. G.
Kunjachen, Shyi P. K.

Lather, Shrci Mohinder Singh
Lenka, Shri Kahnu Charan
Lotha, Shri Khyomo

Madni, Shri Maulana Asad
Mahajan, Shgi Pramod
Mahendra Prasad, Shri
Maheshwari, Shrimati Sarala
Malaviya, Shri Radhakishan
Malaviya, Shri Satya Prakash
Masodkar, Shri Bhaskar Annaji
Mathur, Shri Jagdish Prasad
- Mathur, Shri Manmohan
Md. Salim, Shri

Meena, Shri Dhuleshwar
Mishta, Shri Shiv Pratap
Mittal, Shri Sat Paul
Mohammand Yunus, Shti
Morarka, Shri Kamal
Mukherjee, Shri Samar
Naik, Shri G. Swamy
Nallasivan, Shri A.
Narayanasamy, Shri V.
Skrimati Jayanth:
Pachouri, ‘Shri Suiesh

Natarajan,

Palaniyandi, Shri M.

Pande, Shri Bishambhar Nath
' Pandey, Shrimati Manorama

Pandey, Dr. Ratnakar | '7 :

) Panwar, Shri B. L.

(12 MAR.
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Parmar, Shri Rajubhai A. -
Patel, Shri Chhotubhai
Patel, Shri Vithalbhai M.

- Patil, Shrimati Suryakanta

Patil, Shti Vishwarao Ramrac -

Poddar, Dr.-R. K..

Pragada Kotaiah, Shri

Puglia, Shri Naresh C.

Rafique Alam, Shri

Ramachandran, Shri S.K.T.
Singh, Shri

Shri Moturu Hanumantha

Kumari, Shrimati
Shti . Ramsinh ,

Razi, Shri Sysd Sibtey '

Reddy, Shri T. Chandrasekhar.

Sahay, Shri Dayanand

Ranjit
Rao,

Ratan
Rathwa,

Sahu, Shri Rajni Ranjan
Sahu, Shri Santosh Kumar
Sanadi, Prof. 1. G.

Sanjaya Sinh, Dr.

Sarang, Shri Kailash Narain
Satya Bahin, Shrimati
Sen, Shri Ashis

Sen, Shri Ashoke Kumar
Sen, Shri Sukomal -

Shah, Shri Viren J.
Sharma; Shri Chandan
Sharma, Shri Krishan Lal
Shri Satish Kumar
Shiv Shanker Shri P.
Singh, Shri Digvijay

Singh, Shri K. N.

Singh, Shrimati Pratibha
Singh, Dr. Rudra Pratap
Singh, Shri Surender

Shri Vishvjit P.

Shri Yashwant
: Shri Gopalsinh G.
Solanki, Shri Madhavsith -

Sinha,
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The D puty Chairman]
Sushma Swaraj, Shrimati
Swaminathan, Shri G.
Swamy, Shri Subramanian
‘Swell, Shri G. G.

Thakur, Prof. Chandresh P.
Thakur, Shri Rameshwar
Thakut, Shei Surendra Singh
Tharadevi, Shrimati D.K.
Tiria, Kumari Sushila
Topd2n, Shii Karma
Tyagi, Shri Shanti

Vajpayee, Shri Atal Bihari
Verma, Shri Ashok Nath
Verma, Shri Kapll

Verma, Shrimati Veena
Vincent, Shri M.

Yadav, Shrl Ish Dutt
Yadav, Shri Ram Naresh
Yadava, Shri Bal Ram Singh
Yonggam, Shri Nyodek

NOES—4

Aribedkar,Shri Prakash Yaswant
Avrora, Sardar Jagjit Singh
Koya, Shri B. V. Abdulla
Mann, Shr! Bhupinder Singh

The wmotion was * carried by a
majerity of the total membership of
the House and by a majority of not
less than two-thirds of the Members
present and voting. -

SHRI JAGESH DESAI (Maha-
rashtra) : Madam, at that time, you
said that you would allowme after
Pupjad is over. - Please allow me.

SHRI V. NARAYANASAMY:
Madam, you said that after Punjab
you would allow me.

(Isterruptions)
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THE DEPUTY CHAIRMAN :
What were you saying, Mr. Jagesh
Desai ?

SHRI V. NARAYANASAMY :
Madam, when is the voting on
Assam ?

THE DEPUTY CHAIRMAN :
We will do it immediately. Let every-
body come back.

SHRI JAGESH DESAI : Ma-
dam, I was on my legs at that time.
I obeyed your direction and sat
down.

THE DEPUTY CHAIRMAN :
Now youan speak. (Interruptions)
After he finishes, we will take up
Assam. By the time everybody
comes in, we will finish this, There
are people who want to speak on
Assam. Yes, Mr. Jagesh Desai.

SHRI V. NARAYANASAMY :
Madam, 1 will take just half a
minute. .

THE DEPUTY CHAIRMAN :
I will allow you.

RE :SUPPLY OF PAIM-O1L
~Contd,

SHRI JAGESH DESAI : Madam
as regards the price of palm ojl,
I had asked one question, and the
Government has replied to me that
it is true that the international price
of palm oil has gone down. Madam,
in spite of the price of palm ojl
going down in the international
market, the Government has in-
creased the issue price by 31 cent.
Madam, we wanted the prices to be
brought down. Instead of that, the
Government has allowed the prices
to go up. And this palm oil is con-
sumed by the Common man, That
is why, Madam, I urge the Govern-
ment that they should restore the
earlier price of palm oil in the public



